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• URIGINAL PPLICTION NO. 	
/ 

• 7' .  • ir• /!'7t. . . . . . . . . Applicant. 

Versus 

	

Union of India & Ors . . 	• • .. . . • . 	Respondents. 

For: the Pp1icant(s) /q 	e 

LA 

	

For the Respondents. 	 & vi 

NQTES OF1H REf'I5TR 	DATE 	 — D_RD_ER  

This
t22.1.01 	Present: Hont ble Hr.D.N.Choudhury 9  

	

PPc:. ic in form 	Vjce'uchairrnan and Hon'ble Mr.K.K.Sharma but iC 	 ' 
ZI 

- 	' 	 Administrative Member. 
It.; " 	 •. t' 	 ' 

Heard Mrs.Kalpana Yadav learned 

IP 

	

* 	cOUnsel for the applicant and ør.B.P. 

Dated ......./4 	 ' ' Todi learned counsel. for CVS. 
• 	 Issue notice on the reepondentg 

	

Dy. RqJ:gre' 	a8 to why application shall not be 
admitted. List on 25.1.01 for Admission. 
In the meantime status quo shall be 

:maintained as 	 to-dayeas  
or/- 

t: - 
 

 - 4—cQ 	 : 	 _- 
i Member 	 Vjce-.Chajrman 

A 
A 

/ r 	
(2. 

• Heard Mrs.X.Yadav learned counsel 

fO 	 * 	\ for the applicant and also heard 
---- \r.B.P.Todi learned côuñiil 	óai[ng 

on behalf of the respondents who ha $ 

submitted that he has received instruci. 

18/WJ /3, Na 44M 	 tions. Application is admitted. 
However, considering the facts and 
circumstances more particularly in 

ç. . 	 view of the submission made we are 
not inclined to continue the interim 

	

/ / z, 	 stayorder granted earlier. 
—' 7T1 1L< 

c 	 / 	 . 	 contd/ 

17 ,  
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Accordingly 1  status quo order dated 
22. 1,01. stands vacated. 
of the quarter if any, shall be subject 
to the outcome of the 0.A. 

List on 26.2.01 for orders. 

Member 	 Vice.'Chajrman 

Kv, 

'f'- 	- 	 26.2.01 	Mr S.Sarma, learned counsel appearing 
on behalf of Mrs K5?adav, the learned 
counsel for the applicant submitted that 
on instruction of the applicant Pr .R. 

• 	 rya he prys for withdrawal of te.app 1i 
•—;Lcatjon. The application is accordingly 

.dismjssed on withdrawal, 
/ 	 This order was passed in presence of 

4 

Mrs P.Barua.learned counsel representing 
41 

• 	Dr B. p • TOd i. 
j• 	 f 	' I  

• 	 Member 
t /E 

- 	 • 	 • 

'I 

ViceChajrman 

K 
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IN ThE HQ'BLE CET 	A1)MINISTRATIVE THIJN?L 

GtJW!HATI EB'GH : GUWPTI 

Original Application No, 	\\ 	of 2001. 

Code of category 	: 

• Bench 	 : Guw ah t is 

Dr. Til Rain Arya .. 	Applic?nt. 

-'Is-- 

The Union of India & Ore.. 	RespondentS. 

1 	ND 

Si,No. particulars Page No. 

i. Origini Application I to 11 

02. Verification 12 

03. Annexuro- A 

04. • Annexure - B 

05. Annexu.re - C 

06. Annexure - 	1) 	• 

For Official use 

• 	
Date of filing 

- 	

. 

Fil ed by : Rajeswer Spima, 	- 
Advoc ate. 
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IN THE HON'BL E C ET HAL ADMINI STRATIV E TRIJJN AL 

GUWMATI BECH : GUWPJ-L AU. 
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Zh 
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' Origin el App Mc etion No. 	o 2001. 

,.. 	... 

iection 19 

of the Administrative Tribunal 

Act, 1985. - 	4 / 	 34 
Particulars of the App1ict 

Dr. (TPIAHYA) Til Ram Arya, 

Son of Sri Mohan Ram Arya, 

Preientiy residing at (uarter No. 

2/3 K V Quarters, Montain 

• 	£3orjhar, Guwah ati - 781 017 1  

Police Station Azara, in the 

district of Kamrup, Assarn and 

Permanit resident of Gram —Bachegaon, 

Police Station - Bachegaon, in the 

district of Bagheawar, Uttaranchal. 

Particulars of the FspondentS. 

(i) 	The Union of India, Represented 

by the Secretary to the Govt. of 

contd. 

/. 
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(7 
India, Ministry of HumKRsourae. 

Development, New Delhi. 

The Commissioner, 

Kendriya Vidyalaya 5arigathan, 

Institutional Area, New Delhi-110016. 

The Assistant ommiioner, 

Kendriya Vidyalaya Sangathan, 

Chayaram Bhawan, Maligeon, 

Guwah ati — 7.81 011, 

District - Kamrup, Assarn. 

The Principal, 

Kenriya Vidyalaya, Borjhar, 

Gwahati - 781 017.  
p4PL. kA 

4rwrr, /aI) tCj\ 

	

3. 	The Particulars against which the application 

jmade : 

The application is made for issuance of Mandamus/ 

direction for allotment of service Quarter No.2/3 Kendriya 

Vidyalaya Quarters, Montain Shadow, Borjhar, Guwahati — 

781 017 to the applicant. 

	

46 . 	JurisdiCtion of the Tribunal : 

The, applicant declares that the subject matter 

in this application is within the jurisdiction of this 

Tribunal. 

contd. 



Limitation 

The app1icit declares that the application is 

within the Limitation period prescribed under section 21 

of the Administrative Tribunal Act, 1985. 

FactS of the 	: 

That the applicant is citizen of India by birth 

and at present residing at Quarters No.2/3 K V 

Qjarters, MOntain Shadow, Borjhar, Guwah .ati-781017 

in the district of Kamrup, Assam. The appliCant is 

a SC Comiminity and is entitled for special treatment. 

That the applicant states that he was rnarrie4 

on 17.2.90 and he has a minor school going child. 

That the applicant states that he was appointed 

tt on 12.1.95 in the post of Trained Graduate 

Teacher, Social Science Teacher(TGT/SST) in 

Kendriya Vidyalaya, Guwahati - 781 017 and the 

joined his Services on 12.1.95 in the post of 

Trained Graduate Teacher of Social Science Teacher 

(TGT/SSU) and discharging his duties in such 

capacities with effect from 12.1.95 till date  to 

the best of his abilities and satisfaction of all 

concern. 

That the app1icnt States that he joined his 

serviceS on 12.1.95 in the post of Trained Graduate 

Teacher of Social Science Teacher (TGT/SST) in 

Kendriya Vidyalayc, Bórjhar and immediately he 

applied for service married accommodation on 

12.1.95 before the Principal, Kendriya 'idyalaya, 

Borjhar for allotmeit of Kendriya Vidyalaya Quarters. 

c ont d. 
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That the applicant States th tdare20 KV 

Quarters for Kendriya Vidyaiaya Teebhers and staff 

and out of thse20 K V Quarters 8 K V Quarters for 

post graduate teèch.ers PGT), 8. If V QuarterP for 

Trained Graduate Teacher (TGT) and 4 K V QjarterS 

for 'Dt Group Staff. 

That :tb e applicant stat.es  th.at  there. are 5 poSt 

raduate Teachers in Kendrya Vidya1e, Borhar 

and out of these 5 Post Graduate Teachers, 4 K V 

Quarters for PGT (Post Graduate Teathers) have been 

accommodate by 4 Post Graduate Teachers and one 

K V Quarters for Pot Graduate Teacher (PGT) has 

been accpnodated by the Vice Principal, Kendriya 

• - Vidyalays, 2 K V Quarters for Post Graduate Teacher 

(pGT) has been occupied by Srimati S. Chakreborty 

who is a trained graduate teacher (1T) and Srimati 

Marnata Bhuyan who is aLibraian ofKendriya Vid'alaya, 

• 	orjhar, Guwhati. 

That the applicant States that the K V Quarters 

2J- 	No.2/3 Post Graduate Teadier (WGT) fGi.lvacat 

on 20.12.2000 due to transfer of Mrs. Mercy Mathew  

V 'Ilk 	 who is a post graduate teacher (PGT) and the 

/permitted

applicant being the Senior YoSt in the Vidyalaya was 

 varbally to occupy the K V Quarters No.. 

2/3 by the Principal, Kendriya Vidyalaya, Borjhar, 

Guwaheti and on permiSsion permitted by the 

Kendriya Vidyalaya, the K V Quarters No.2/3 occupied 

by the applicant on 20.12.2000. 

contd. 
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That the applicant States that the key of the 

Quarter No.2/3 of Post Gradutefeather has been 

handed over to the applicant on 20.12.2000 by 

the Principal, Kendriya Vidyalaya and accordingly 

the app1icrit is in the K V quarter No.2/3 with .  

effect from 20.12.2000 on transfer of Miss Mercy 

Mathew. 

That the applicant states that he filed on 

4.1.2001 an application before the Principal, 

Kdriya Midyalaya, Borjhar praying for formal 

allotrnt of K V Quarters No.2/3 to the applicant 

on the around of Station seniority in the 

Vidyaiaya pay seniority, illness of his wife 

who needs immediate medical attention personal 

cre and Surgical operation and on the basis 

of 	/ST Quarter and the said, application has 

not been disposed of till date. 

A copy of applicrtion dated 4.1.2001 filed 
by the applicant is.annexed herewith and 
marked as kinexure - A. 

That the applict states that he filed another 

application on 11.1.2001 before the Principal, 

Kendriya Vidyalaya, Borjhar, Guwahti for allotment 

of K V Quarter No.2/3 in the name of the applicant 

T Since the applicant has been residing in K V 

Quarters No.213 with effect from 20.12.2000 as 

per the verbal permiSSion of the Principal, 

Kendriya Vidyaiaya Borjhar, Guw ati and the 

contd. 
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said application has not been disposed of till 

date. 

A copy of application dated 11.1.2001 

filed by the applicant is annexed herith 

and marked as ,JpneXure - B. 

That the applicant states that his wife named 

Srimati Indra /rya has been suffering from Cordiac 

tJitur and she has b'ee6 under medical under Since 

May 2000 and registered medical practitiqner 

attending her advised to undergo medical surgery 

for her Utevans problem and accordingly the 

wife of the applicant has to undergo medical Sur-

gery either the Guwahati Medical College Hospital 

or in Private Nursing Home. 

CopIes' of the Medical treatment documents 
are annexed herewith and marked as Annexure-. 
'C( Series. 

That the applicant states that the applicant 

has been suffering from ailments since1997 and 

the applicant has been under ,medical treatment 

Since 1997 till date. 

That the applicant states that the Kendriya 

Vidyalaya Sangethan under Memo No.F.10_2/80-

KVS (Adnri_I) dated 3.10.1980 issued guide line 

for allotment of residence to all employees of 

the Kendriya Vidyalaya including schedule Caste/ 

Schedule Tribe. 

contd. 
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A copy of letter issue on 3.1980 by the 

Kendriya Vidyalaya Sangathan is annexed 

h erewith and marked 25 kn exur'e - 'D'. 

'iv) 	That the applicant states that he has been 

threatened to evict from the K V Quarters No. 

2/3 allotted to the applicant on(, 02.27. 

by the Principal, Kendriya Vidyalaya, Bprjhar, 

Guwahati and now the Principal, Kendriya Vidyalaya 

is contemplating to allot the Said Quarters to 
4: i-A 

$rimeti Rekhas Rani._Diit,  whose husband is 

holding a Service married quarters in Pir Force 

by evicting the present applicant. It may he 

mentioned that Smt. Rekhe Rani Dixit is also a 

Trained Graduate Teacher in Kendriia Vidyalaya, 

Borjhar, Guw ah ati 1I 4--i 	- 	 ü1Lt 

CJ1 	 cLI— 	 ç 

7. 	Grounds for relief with legal provisions : 

1) 	For that the applicant is entitled for a Kendriya 

Vidyalay Quarters being he is married with 2(two) 

minor children. 

For that the applicant is entitled for K V 

QuaxterS Np.2/3 as per station seniority in the 

Vidyalaya and pay seniority. 

iii) 	For that the wife of the applicant has been 

suffering from Cardiac, Utercons who needs 

irmediate medical attention, personal care and 

coritd. 



surgical opert:on and t\here  

rnent of service accommodation fo 	er personal 

care. 

	

iv) 	For that the applicant is suffering from certain 

ailments since 1997 till date dnO the applicant 

is entitled for K V Quarters for his own and 

his wife medical treatment. 

vl For that the applicant was permitted to occupy 

theK V Quarters No.2/3 bythe Principal, Kendriya 

Viclyalaya, Borjhar, Guwahati and the applicant 

occupied the said K V Quarters on 20-12-2000 and 

subs equ ent threatened, eviction from the Princi pal, 

Kendriya Vidyalaya, Borjhar 15 illegal, aribitrary 

and malafide and liable to be struck down. 

For that the Principal, Kendriya Vidyalaya  is 

contemplating to allot K V Quarter No.2/3 to 

Srimati Rekha Rn1 Dixit who is a trained raduate 

teacher (TGT) and the husband of Srirnati Rekha 

Rani Bixit is in occupation of status Service 

married quarters (SMQ) of M Force, Borjhar 

being the husband of Smt. FL-kho Rani 1jxit is 

the Sergeant of India Air Force and therefore 

the Same is illegal and liable to be struck down. 

For tht there are § post graduate teachers 

in Kendriya Vidyalaya, Borjhar and out of 8 Post 

Graduate Teacher quarters 4 Post Graduate Teachers 

contd. 
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Quarters have been occupied y 

- 
techer(PGT) and one Post Gra ate eacher refused 

to accept the quarters and therefore the applicant 

IS Entitled to Post Graduate Teather ,,K V Quarters 

No.2/3 and threatened eviction after allotment on 

20-12-2000 by the Principal is illegal and liable 

to be struck down. 

For that the applicant filed app1ictions on 

4-1-2001 and 11-1-2001 before the Principal, 

Kcndriya Vidyalaa , Borjhar, Guwahti for formal 

allotmen t of K V Quarters No,2/3 and the Same has 

not been disposed of till date. 

.Fort hat the respondents shouldhave consIdered 

favourably the applicantionfileci by the applicant 

bef nq# h e is a Sch edu 1 e C as.t e Community on 4.1 • 2001 

and 11.1.2001 and the same have not been dispose 

off till date. 

For that in any view of the matter the action 

of the r.espondents are not sustainable in the 

eye of law. 

For that the respondents could not, cite any 

addition and just reason for their arbitrary 

action in denying the claim of the applicant. 

8. 	Details of remedies enhausted : 

That the applicant states that he has no other 

alternative and other efficacious remedy then to file this 

contd. 
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application, representation through p per crh 

was submitted on 4.1.2001 and 11.1.2001 	d 	a applicant 

approached several times in different 0cC2s10n5 for 

disposal of the representation and the same have not been 

disposed of till date. 

MatterS 	 or pendin_ç witi 

That the applicit states that he has not filed 

any application before this Tribunal or any other 

Hón'ble Court and no application is pending in 

any Court. 

Relief sought : 

It is threffoe most respectfully prayed that 

Your Lordships would be graciously pleased to 

admit this application, call for the records 

and upon hearing the parties be pleased to 

i) 	direct the respondents particularly the 

Principal, Kendriya VidyaIaya, Borjhar, GuNàati 

I 1) 

iii) 

to allot K V Quarters No.2/3 to the applic ant 

as th e & ama is in 0CC u pati on by the aPp lic t 

w.è.f. 20.12.2000 till date. 

Cost of the applicathion. 

Any other relief or reliefs to Which the 

application is entitled to as this Honb1e 

Tribunal may deem fit and proper. 

c on t d. 
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11.• 	tetimjr : 

The applicant prays f=A inerm orderyot7to 

vict him from theK V quart)s-273 vhich he 

occupied on 20-12-2000 with the permi%%ion of 

the Principal, Kendri.ya Vidyalaya, Borjhar, 

Guwahati. 

	

12. 	ParticularS of Postal Order, :- 

	

I , 	Number of Postal Order 

	

'2. 	Name of Issuing Post CFfice : G p 0 Guwahatl. 

	

3, 	Date of Issue of Postal Order : 	..?øo) 

	

40 	Post Office at which payable' : Guwahati. 

	

130 	Details of Index ; 

	

14. 	List of encloSus 

	

• 	(i) 	Index, 

(ii 	Application, 
Annexure as per Index, 
Postal Order. 

contâ. • ...Verification. 
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V F. H I F I CA T I 01 

I, Dr. Til Ham Arya, Son of Si. Nohan Ram 

Arya, by caste Hindu, presently residing at Quarter 

No.2/3, Kendriya Vidyaleya Quarters, Wontain Shadow, 

Borjhar, Guwahati - 781 017, Police Station Azara, 

in the. district of Kamrup, .Assam and permanent resident 

of Gram- Bachegaon, Police Station - Bachegaon, in the 

district of Bagheswr, Uttaranchal, do hereby verify 

that the statements made from paragraS .1 to 6 and 

8 to 14 are true to my personal knowledge and belief 

and the rests are my humble submission before this 

Hon 'ble Tribunal and I have not suressed any materials 

of fact as stated above. 

Sinatur. 	 - 



To 
The PrindpaI 

, KX. Borjhar 

Dated 04 Jan 2001' 
1 

Sub: APplication for married accommodation 

Dear 
Sir, 

This is refrence to my earlier application dated 30.8.97 for the married accomadatjon, I would like 
to appeal your honour to be kind enough to consider my application for allotment of KV Qra. 2/3 to 

me on the following grounds. 

I. My date ofjoining inK.V. Borjhar.12.1.9$ (station seniority in the vidyalaya) 

Basic salaay as on Jan 2001=Rs 65501 PM (pay seniority) 

illness of my wif which needs immediate medical attention, persona] care and surgical operation 

(a) Medical certificate enclosed. (b) Medical ground refbrence Swami's Handbook 2001 Page 
No. 12DCFR&SR, PART Ii].. 

Allotment of Qrs. on the basis of SC/ST Quota (Please Refer Govt order refrrence] Swami's 
Hand book 2001 page no 121 CFR&SP. part I (Photo copy attached). 

Considering above mentioned points, I would request your honour to allot me the said K.V Qrs. at 
the earliest for which I am eligible. This act of your kindness would enable me to bring 'my wife for her treatment 

With regards 

Yours Faithful, 

(Dr. T.R. Aiyal 

TGT,SST K.V. Boijhar. 
Guwabati-1 7 

b 4r\L 	ooiiE- /0 

C p J 1A4t 

7\J\ .. 

t 
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To the Principal 
K.V. Borjhar 
GuwahaIj-17 

Sub: Request for allotment of K.V Quarters 

Reference. My previous appflcatlon dated 04 012001 

: 	: L 

Sir, 	
I 	

: 

With reference to the subject menhIod above I have to pray that the K V quaer No 213 in WhiCh 11 have been residing since last month as per your verbal permission s  considering myetf as 
ehgible for the allotment of the said quarter on priority basis as per the KVs rules, may please be allotted to 

me at your eathest as I have already furnished all the necessary 
dacumenis in support of my eflgibthty In my previous epphcat ion dated 04/01/2001 L.  

Thanking you Sir,, 

' 'i 2 co/ 

YorSJilhfutly 

End: My previous appilcaflon dated 04/01/200 	 (Dr. T.ft'Arya) 1 	
T.G.T(SST) 
KV8orjhar 

I 	

,..'. 
/ 

/ 

/ 
e' 	

s 

I 	
:I 

L 



Dr. (Mrs,) Pa€ima Khanglwal 
MJ3.B.S., D.C.P. (Lko.) 
CONS ULTANT PAThoLOGIST 

-- \ 

KhANdE[WAI PATholoqy CliNk 
NEAR KAU DEVI TEMPLE, 270 KALIBARL•BAREILLY 

PHONE : CLINIC 	 I AAC.1A 

NAME 	: MRS.. I NDRA7 ARIA 
REFERRED BY : flPiMPi INTTt 	ntJt 

REFERENCENO. MY34 
DATE 	:22/05/2000 

BLOOD SUGAR REPORT 

INVESTIGATION 

RANDOM BLOOD SUGAR 

Result 	Normal Range 

91 MGM% 	60-140MGM% 

PR. (MRS )P KHANDELWAL 
(PAT}1OLOG1S:p) 

•51 



KkANdLWAL FAT110.t0qy . UUNjc" 
- NEAR KALI DEVI TEMPLE, 276 KALIBARI, BAEft.LY 

Dr. (Mrs 
) 

?adna Khandcbah PHONE CLINtC 479152 RESI 

CONSULTANT PAThOLOGIST  

JAME 	 : MRS. 	INDR:A ARYA 
IREFERRED BY 	DR(MRS) ANJUAGARWAL (MS) 
REPERENCE NO: MY348' 
)ATE 	: 	22/05/2OOO 

URINE EXAMINATION 'REPORT 

iNVESTIGATION Result 

OUTINE URINE ANALYSIS 

KUANTITY 5 ML 

OLOUR 	:/ PALE YELLOW 	 S  

IAPPEARENCE CLEAR 

EACTION pH ACIDIC 

EPOSITS 	 i 
, 	 ABSE1T 

LBUMIN 	" ABSENT  

SUGAR ABSENT 

4ICROSCOPIC EXAM, S  

RED CELLS /UPF 	: ABSENT 

WUS CELLS /HPF 	: 1-2 

CASTS 	/HPF 	: ABSENT 

CRYSTALS 	: ABSENT 
Ii' 



r, (Mrs,) Pa4ma Khandelwal 
MB.B.S., O.C.P. (Lko.)  
CONSULtANT PATHOLOGIST  

'Y"• 

KhANdEEWA[ PaThotoqy CUNk 
NEAA KALI DEVI TEMPLE, 276 KALIBARI, BAREILLY 

PHONE : CLINIC 479152, RESL 445618 

I 	ft 
NAME 	 MRS. INDRA ARYA 
RERR4D BY : DR(MR) ANJU AGARWAL (MS)  

cRERRNcE NO: MY348 
DATE 	 22/05/2000 

.LOOD EXAH.INATION REPORT 

1IffVESTIGATION 	 Result 	 Normal Range 

JRYTHROCYTE SEDIMENTATION RATE2S mm in 1st hr. 	0-20 

H: 
pR . ( MRS )P. KHANDEL WAL 

(PATHOLOGIST) 



Pr. (Mrs.) Padma Khandegwai 
M.B.B.S D.C.P. (Lko,) 
CONSULTANT PAThOLOGiST 

4 

10,  

' 

khANdE[w4[ PAThO[oqy CliNk 
NEAR KItL( DEVi TEMPLE 276.KALIBARJ, BAREILLY _______ __ 	

PHONE : CLINIC 479152 RESI. 445818 

NAME 	
: INDpJt ARYA 

REFERRED BY : DR(MRS) ANJu AGARW (Ms) 
REFERENCE NO: JU026 
DATE 	

: 21/06/2000 

SPECXL 

INVESTIGATION REQUIRED: 	PAP'S SMEAR STUDY 
SPECIMEN : 	CERVICAL SMEAR 

SMEAR SHOWS CHRONIC INFLAJ.1MTORY CELLS 
AND 

GROUP OP MINOR DYSPLASITC CELLS. NO MALIGNANT 

CELLS SEEN, 

REMARX 	
MINOR DYSPLASIA CIN-! 

------- 

L. 
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Dr. (Mrs,) Pa€ima Khanglwal 
MJ3.B.S., D.C.P. (Lko.) 
CONS ULTANT PAThoLOGIST 

-- \ 

KhANdE[WAI PATholoqy CliNk 
NEAR KAU DEVI TEMPLE, 270 KALIBARL•BAREILLY 

PHONE : CLINIC 	 I AAC.1A 

NAME 	: MRS.. I NDRA7 ARIA 
REFERRED BY : flPiMPi INTTt 	ntJt 

REFERENCENO. MY34 
DATE 	:22/05/2000 

BLOOD SUGAR REPORT 

INVESTIGATION 

RANDOM BLOOD SUGAR 

Result 	Normal Range 

91 MGM% 	60-140MGM% 

PR. (MRS )P KHANDELWAL 
(PAT}1OLOG1S:p) 

•51 



KkANdLWAL FAT110.t0qy . UUNjc" 
- NEAR KALI DEVI TEMPLE, 276 KALIBARI, BAEft.LY 

Dr. (Mrs 
) 

?adna Khandcbah PHONE CLINtC 479152 RESI 

CONSULTANT PAThOLOGIST  

JAME 	 : MRS. 	INDR:A ARYA 
IREFERRED BY 	DR(MRS) ANJUAGARWAL (MS) 
REPERENCE NO: MY348' 
)ATE 	: 	22/05/2OOO 

URINE EXAMINATION 'REPORT 

iNVESTIGATION Result 

OUTINE URINE ANALYSIS 

KUANTITY 5 ML 

OLOUR 	:/ PALE YELLOW 	 S  

IAPPEARENCE CLEAR 

EACTION pH ACIDIC 

EPOSITS 	 i 
, 	 ABSE1T 

LBUMIN 	" ABSENT  

SUGAR ABSENT 

4ICROSCOPIC EXAM, S  

RED CELLS /UPF 	: ABSENT 

WUS CELLS /HPF 	: 1-2 

CASTS 	/HPF 	: ABSENT 

CRYSTALS 	: ABSENT 
Ii' 



r, (Mrs,) Pa4ma Khandelwal 
MB.B.S., O.C.P. (Lko.)  
CONSULtANT PATHOLOGIST  

'Y"• 

KhANdEEWA[ PaThotoqy CUNk 
NEAA KALI DEVI TEMPLE, 276 KALIBARI, BAREILLY 

PHONE : CLINIC 479152, RESL 445618 

I 	ft 
NAME 	 MRS. INDRA ARYA 
RERR4D BY : DR(MR) ANJU AGARWAL (MS)  

cRERRNcE NO: MY348 
DATE 	 22/05/2000 

.LOOD EXAH.INATION REPORT 

1IffVESTIGATION 	 Result 	 Normal Range 

JRYTHROCYTE SEDIMENTATION RATE2S mm in 1st hr. 	0-20 

H: 
pR . ( MRS )P. KHANDEL WAL 

(PATHOLOGIST) 



Pr. (Mrs.) Padma Khandegwai 
M.B.B.S D.C.P. (Lko,) 
CONSULTANT PAThOLOGiST 

4 

10,  

' 

khANdE[w4[ PAThO[oqy CliNk 
NEAR KItL( DEVi TEMPLE 276.KALIBARJ, BAREILLY _______ __ 	

PHONE : CLINIC 479152 RESI. 445818 

NAME 	
: INDpJt ARYA 

REFERRED BY : DR(MRS) ANJu AGARW (Ms) 
REFERENCE NO: JU026 
DATE 	

: 21/06/2000 

SPECXL 

INVESTIGATION REQUIRED: 	PAP'S SMEAR STUDY 
SPECIMEN : 	CERVICAL SMEAR 

SMEAR SHOWS CHRONIC INFLAJ.1MTORY CELLS 
AND 

GROUP OP MINOR DYSPLASITC CELLS. NO MALIGNANT 

CELLS SEEN, 

REMARX 	
MINOR DYSPLASIA CIN-! 

------- 

L. 
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C'inic : 479152 

' 	 Rest. : 445618 

Khandelwal Pdthoog'4j Clinic. 
- 	 276, KALI SARI, BARELLY, 

Fathologist 

01%. (U) iadtn4 Manddwat 
• M.B.B.S., D.C.P., MAIC 	

Lab No13k 
Name.l1...\,/J? 	.................................... 

Ref. 	 .......... 

1nvcstgatioñ Required ....... ?E. P.F4.3t..................... Spçpimen... I.C............................. 

I 

r 	P.F•D. TEst 
01:. i u , INJET 

Dte • Testing 
Dat. 	• 	 •.a'p....... 

............ 

R uIt .....a . 

'I 

Patho'ogist 

,: 
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-12/9, RAMPUR GAR(EN BAREJLLY..243 001 DR. MRS. ANJU AGARWAL 	 . j 	 Ms. (OBs. 6 GVN) 

DEpt OF 08$, a GYN 1cssoN HUIIL 
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476270 

' - ANJU MATERN ITY SURG ICAL  0SPITAL 
F-1218, PAMPUR GARDEN, 8ARELLy-243 001 

DR. MRS. ANJU AGARWAL 
M.S. (08S. & GYN) 

:. 
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C'inic : 479152 

' 	 Rest. : 445618 

Khandelwal Pdthoog'4j Clinic. 
- 	 276, KALI SARI, BARELLY, 

Fathologist 

01%. (U) iadtn4 Manddwat 
• M.B.B.S., D.C.P., MAIC 	

Lab No13k 
Name.l1...\,/J? 	.................................... 

Ref. 	 .......... 

1nvcstgatioñ Required ....... ?E. P.F4.3t..................... Spçpimen... I.C............................. 

I 

r 	P.F•D. TEst 
01:. i u , INJET 

Dte • Testing 
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Pnnexure 
KBNDRI YA ViIJDYAL AYA SPNGATh 

New !ohrauli Ibad, 
New Delh 110 007. 

• F_10_2/86_KVG (Adm.I) 	 Dated : 03-10-1980 

The Principal, 
All Kendriya Vidyalpya Sangathan, 

The Assistant Comissioner, 
All Kendriya Vidyalaya Sangthen. 

Sub : - Allotment of Res id eric eS (KVS) Ru). es, 1976 
Amendment thereof.  

Sir/Madam, 

The undersigned is directed to py  that the question 
of fixation of percentage of reservation for allotment of 
acconzrodation to Schedule Caste/Schedule Tribe has been under 
consideration for some time past. The matter has been cofl$i-
dered by Cmmis sioner, KVG, and the following items are added 
as para 3A after para 3 under heading V, "Application for allot-
men t" of el otmen t of r es i d eric es (Ky 5) ai eS, 1976. 

PARA 3A 
TT ldsting percentage of reservation of general 

pool acconmodation for /ST employees in Delhi 

viz. 10, in type 'A' & 'B' and 5% in type ICI & 
• 

	

	'D' shid be extended uniformly to all the 
existing regional offices/Cells under the control 
of the Directorate of Stqtes and 1gional Offices 
that may be gst up in future including Station 
where general pool accommodation IS being allotted 
by the C.P. 	D. 

The officers should be entitled for allotment in 
therir entitled type and in their term from the 
separate writing list to be maintained for the 
purpose. 

7$ Vacancies available in the quota reserved for 
thepurpose would be allotted in the ratio of 21 
to the £/ST employees resectiveiy. in case, 
however, there is no Scheduled Tribe employee 
available, the quota reserved would be allotted to 
SC employees. 
SC/ST employees who are already in occupation of 
general post accommodation will not be entitled to 

I be considered for allotmeit of higher types from the 
,reserved quota. 

A 	 Yours faithflly 
Sd/_ Elligible 

(6.P. T) 
ASSISTN"IT CCivIMTESSIcNER (AIYvIN) 

FOR 


